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time but on]y at the fag end of th« 
year?

Dr. K L. Shriina.|!: No, Sir.
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Shti Morarka; Is it not a fact that 
Professor Mahalanobis has expressed 
am opinion that providiTig midday 
meals now would amount to starvation 
of the children in the future and, there
fore. these Rs, 300 crores must be uti- 
liied for other purposes and riot for 
providing meals?

Mr. Speaker: That is entering into 
an argument.

Shrl S. M. BuiBrJee: May I know
«rhcther it ia a fact that the middfty 
meals cost two annas per child? I want 
to know whether Government intend 
iJK?Peasing ttie amount because lor two 
annas we cannot get anything except 
grams. »

nir. Speakar; He has already answer
ed that question.

Shri S. M. Banerjee: I want him t*
say whether these two annas are sufTi- 
cient or nott.
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Shri Tyagi: V>'juJd you please allow 
a discussion on this question? 
Because, quite a few members feei 
that it is extr.ivagant.

M r Speaker: If I receive a notice 
in the proper form, I will consider it.

Shri Tyaji: How long ran we tole
rate this extravagance?

Mr, Speaker: Then what should I
do? If he cannot tolerate it. I will
pass on to the next question.
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The Deputy Minister in the Ministry 
of 1-aw (Shri Bibudliciiilra MisJtra):
(iO 46 election petition."! wen' prP- 
sonled to lh<- Elettlon Cnmrrission in 
rc.'ipe'ct of the la.'it Ef.‘iicT:il clcc'tions 
f(,f llic Lok S:ihh;l. Olll r,! tli[‘.v 4
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were dismissed by the Election Com
mission, and ihe remaining 42 have 
been referred to Election Tribunals. 

. The figures in respect of general 
, elections 1o the State L.egislature are: 

Assemblies 309 presented, 14 dis
missed by the Election Commission 
and 295 referred to the Election 

. Tribunals.
lb) Yes. Sir. Nine such applications 

WCTV made to the Election Commis
sion.

(c) Seven applications weie granted, 
and two I'eitired judges of the Allaha
bad High Court are appoinlad as 
Election Tribunals to try the election 
petitions,

id) No. Sir, Government are nort 
foinpdent to issuf? imstmclions to the 
iaeclion Tribunals.
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Shr! BibuAhenilra Mishra: There is 
ijjrtatiy i» provision in the liepresen- 
la.tiori of the People Aft that ordina
rily an i:lt?i-tion petilio:i. so far os the 
Tribiinai Li concfrnfid, should be diS' 
pri¥o[i of within six months. So far 
js  Ihf High Court is concerned in the 
apficUatf rttiijf'j, il sh.iuld be disposed 
of within thrM' months, Tlie Election 
Com-iiiission ptLs n pt'rir.dic report
from the Tribiin<-ils and chpL'ks up tl>e
Ihi' progress of evL-ry eiirtton petition. 
Whcnt'Vi*r thL’V fî t-1 that it is nol pro- 
)^q.clnR won. they ask the High Court 
to rcleasL’ tht-r particular District Judge 
frcum other work and aslt him to con- 
centratf. on it till it is disposed Of.

sft iwrswtT Itrpft : ’i'sTTT ^
■ft 3^TT t^W^T v fW T

fit jrT<<T grr 1% infkTTsfr %
^  't 'S T R  ^ T 5 T  ^

f%^ 'srhf »in+iO
?! 'IT fft SRTR ?T W i f
f i f i n  Jn iT  f w  %  S T T  ^  sw T T  w  

pFhr ^  f^nir >reT ^  

f  f r  TT W  ^ ?

fft
irmnrr %  Wir tn: ’t m wIt . ^pift
IT ffnit 1111 (

snPIW^ 5TTF* r qT 
¥Tt ftwr JniT ?

w rarw  : !T f  3 *r f ? 5^  

^  H3f f  t fr  I e  t t  a  f r ^

^  ^  f ! K + V  %  ^ ’ir  J T f r ^

> w  I

Shri S. M. Banerjee: 1 want to know 
whether it is a fact that scrme of the 
election petitions pertaining to the 
1957, and even to the 1953 elections 
arc pending. I want to kncnv the 
number of such election petitions.

^  < 1

Shrl A. P. Jain: May I know wheihei 
according to the present assessment 
made by Government there are any 
petitions pending with the Tribunals 
in which satisfactory progress is not 
being made?

.Shri RIbudhendra Mishra: Nu, Sir

Shri P, K, Deo: In the case of most 
ot these election petitions filed we find 
t.hat there has been an unusual dela^ 
i.n thp issiip of notireci to the parties 
by the Election Commission except in 
the case of Kendrapara where the elec
tion. .. .

Mr. Speaker: Order, order. He ean- 
noi take up an individual cue. The
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hon. Deputy Minister haj said that 
there is an overall limit put in in the 
Represeritation ot the People Act,

Shri F. VcDkatasnbbalb: There is
a feeling that judges from outside the 
State should constitute as election tri
bunals in all the election petitions. If 
that is so, may 1 know whether the 
Government propose to ^ ve instruc
tions to the Election Commissiori in 
this direction?

Shri Bibudhendra Mishra: In some 
cases the Election Commission exer
cises its discretion under the law and 
■whenever they teel that for some 
reason or the other a judge frctn out
side the State should be appointed 
they do it. But in all cases it is not 
practicable.
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Pipe-line between Oilfields and A;
Refinery

f  Shri Morarka:
■ Shri D. C. Sharma:

WiJl the Minister of Mines and Foel
tHi pleased to state:

(a) whether the crude oil pipeline 
has been completed between the oil 
fieltls and the Assam Refinery; and

(b) if so, the total amount spent on 
the pipe-lines and how it compares 
with the cost in other countries’'

Minister Mines and Fuel 
(Shri K, D, Maiaviya); (a) Yes, Sir.

(b) The eintire pipeline system, from 
Nahorkatiya to Barauni (incUding ooot 
of pump stations etc.l is estimated to 
ooEt Rs. 41,36 crores. Keeping in view 
the extremely diSicuH terrain this 
pipeline traverses, the number of

rivers that have to be crossed, and the 
fact that a substantial part of the 
equipment and know-how required for 
tile construction of this pipeline Kad 
to be imported, the cost of the pipe
line compares favourably with the 
C!Osl in other countries,

Shri M*rarka; May I know whether 
it is possible for the hon. Minister to 
give us tile actual figures as to how 
much it costs in foreign countries per- 
milc, and how much it has oo.'rt here?"

Shri K. D. Maiaviya: I have got 
some figures with me, although the 
information is not complete I might 
quote some of them for the intorma- 
tion ot my hon. friend. In Iraq, which 
has 555 miles of pipe-line of 30 incher. 
diameter, it has cost them 206,000 odd 
dollars per mile of the entire pipe
line including punipipg stations. As 
ngainst this, in the case of the Indian 
Oil Co.. which has 720 miles of pipe
line ot 16 inches diameter, it has cotit
120.000 odd dollars per mile of the 
entire pipe line including pumping 
stations. There are other figures also 
far Saudi Arabia^ Lebanan, America 
and Canada,

One of the important points to be 
. nolert is that the entire length of th<̂  

pipi'-Iinp in Assam c]y>sses about 78 
rivers including the Brahmaputra 
which Ls one o t  the most difficult rivers 
of the world. In addition, approxi
mately 135 railway and road crossings 
are also involved.

Shri MOrarka: What part of the
c<luiptnent which is used for this pipe
line was Indian, that is, made in 
Rourkela, and what part was import
ed?

Shri K. D. Maiaviya: Originally,
when the pipe-line coinstruetion start
ed, the Rourkela pipe-line plant had 
not been installed, and, therefore about
24,000 to 30,000 tons—I am speaking 
from memory—were imported. There
after, the pipes were all commissioned 
from the Rourkela plant. But the 
boosters and the pumps and the radio 
communicators were all brought fr(W> 
outside, and the contract was a lso ' 
given to one of the ."tubsldiaries of the 
Burmah Oil Co.




